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nry lood work 80 far aa hard wood i. con-
cerntd. I would like to inform th~ H01l8e 
that we have 8ub .. atatieDI in varioul climatic 
regions of the country. -Therefore. Debra 
Dun, Institute is not isolated in a .ub-
Himalayan region. It is taking care of 
various climatic regions of the country and 
having experiment. in an varietiel Qf wood.. 
I ... ould apecially a,ak my bon. friend, Mr. 
Dinkar Desai who ia -.uch a knowledgable 
person to visit Debra Dun and see what work 
is being done there and, I 8m sure, he 
.. ill have .11 praise for' thi. inoiitule. 

Sir, lhere are many poip.ts. It i. Dot 
possible to cover all the pointa. I have tried 
to cover as many aa possible I have taken 
note of all the sugg eltions. I ... iII ask my 
Ministry to examine all the lugle.tiona 

made by the hon. Members. 

Shri Chen,aIr.,.. N.idu At least 
8ay something about sugarcane which is 
selling at the rate of fire-wood. 

Shri JagJl ....... Ram: So far aa augar i. 
concerned. this year, it has been a problem. 
I am still trying to find aome method by 

which some additional.ugar can be exported 
and I will aee what method we can deviae 
so that sugarcane grower gets remuneration 
price for his u r ~ 

Mr. Deputy-Speaker: May I put all 
the cut motions together to vote ? 

Se .. eraI Hon. Member.: Yes. 

Mr. Deputy-Speaker: Now. I put all 
the cut motions together to the vote of the 

House. 

is 
Mr. Deput,.-Speaker : The queation 

"That the respective sums Dot ex-
ceeding the amounts shown· in 
the fourth column of the order 
paper. be granted to the President. 
to complete the sums necessary 
to defray the charges that will 
(:oPJ,e in course of payment during 
we year ending the 31st, day of 
r,1arch. 19'11. in respect of tho 
I>eads of liemands entere4 il' the 
second column thereof Itgainst· 
pelDanda Nos. 29 to 33. 115 aa4 
116 relatin" to t\>e l\fi.a.trr C!f 

19.00 bra. 

Food. Agriculture. Community 
Development and Cooperation." 

MINISTIlY OP PINANCE IITC. ETC. 

Mr. Deput,.-Sp6aker : No .... I put the 
Demand. of the other Miniltries to the vote 
of the House. 

The question is 

"That the respective sums not exceed .. 
ing the amount. abo .. n in. the fourth column 
of the order paper, be granted to the Pre-
sident, to complet.e the sumS necessary to 
defray the charges tho t .. ill come in .coura. 
of payment during the year ending the 31s' 
day of March. 1971. in reopec'. of th~ head. 
of demands entered in the second. column 
thereof against- ' 

(1) Demandl No.. 14 to 28 and 107' 
to 11-4 relating to the Ministry of 
Finance· ; 

(2) Demand. NOl. 37 to 41 and 118 
to 120' relating to the Miniatry of 

Health and Family Planning and 
Worka. Houainl1' and Urban De-
ve]opment. ; 

(3) Demands No •. 61 to 63 and 124 
relating to the Ministry of Infor-
matiOD and Broad casting ; 

(4) Demanda Nos. 72 and 73 rol.t_ 
lug to the Ministry of Law ; 

(5) Demands Nos. 77 to 81 and 129 
to 131 relating to the Minist1 y of 
Shipping and Transport ; 

(6) Demands Nos. 84 to 86 relatinl.' to 
the Ministry of Supply ; 

(7) DemaDda Noa. 87 to 90. 133_and 
134 relating to tbe Ministry, of 
Tourism and Civil Aviation; 

(8) Demand. Nos. 91, 92 and 135 
relating to the Department of 

Atomic Energy ; 

(9) DemandaNo •. 93 to 97. 136 aDd 
137 relating to tbe Department-of 

Communications _; 
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(10) Demand No. 9"8 r~ ti  to tho 
Departmollt of· Parliamentary 

Affair. ; 

(11) Demand No. 101 relating to 
Planning Commission ; ~ 

(U) Deu:and ~o  102 re\a.ti!,&.to.Lok 
Sat:iha ; 

'(tlj Deriland'l(o. t83' relatiftg'toit6jya 
Sabba ; and .  . •. 

(14) Demand No. 104 relating to the 
Secretariat of the Vice-President." 

Thi __ ..... '*1>11<1. 

(TIN mOhonf for l>emands jor. r ~ 
If! r ~ t of .l4ini •. tr~ of. Finq1lce otc'fl!¥ch 
f ~ adqpted by :the Lo" Sabha ..,e· r o~ 
~  6elofD-Ed.]: ~  . 

DEMAND No. 14-MuUsTRY OF ~ 

NCB 

'That a .um not exceeding Rs,2.86.91.000 
be granted to the President to tompie'te the 
sum nec".sary· to defra, the ·charge. which 
will come in course of paymeht during the 
y~ en4ing.the 31st da.y;of r ~ 1971. in 
respect 'of 'Ministry of i ~  on 

DEMAND No. IS---{:U8ToMs 

'That a surn not exceeding ~  
be granted to the President to complete the 
.bin necessary to defray the c1i.rgeii which 
wilt come in courae of payment during the 
year enditig the 31st day of March. 1971. in 
respect, of 'Customs'." 

DEMAND No, 16---UmoN ExCISE 
. DuTrEs . 

'That a .um not exceeding R •. 14;49.33.000 
be granted to the president to .coDJplete 
the .urn necessary to defray the charge. 
which will come in course of payment during 
the year e"ding the 31st. day. of ,March. 
1971. in reapectof'UnionExcilfe Dutie.· ... 

DEMAND ~o  17-TAXBS . ON- ~  
INCLtlDINGCoRPORATION TAX ETC. 

'That a sum not exceediilg Rs.1S. 
709,76.000 . be granted to tile r i~ t to 

~ft  the. aum nece •• ary tQ defray the 
charges which win ~o ~, i~ cou,tee of pay-
ment during the year ending th'e 31.t day 

.. 'l)fIKANJ) No. 18-8TAMPS 

". "iTh.." .......... not exceeding Ra.3,90. 
S+<>OD lie: r~t  to the Preaident to com-

t ~  surnnece.aary to defray the charge. 
h ~ will come ia <:p.ur .. of. payment duril'g 
the rear ending ,the 31.t day·of March. 1971. 
i. re.pec;t. of 'Stamps' 0" 

~ No. 19-AtlDIT 
'Tha\ a sum not exceeding Rs,23.2S. 

00;000 'be .granted to the Pre.ident to 
~o~ i~t~th  sum nece •• ary to defray the 
~h r  which .. it! come in cour.e of pay-
~ t during the year ending the 31st day 
;;rMarcli. 1971. in reapectof 'A"dit·.··. 

DJmtAND No. 20-CURRENCY AND 
~  

'That Ii Bum not exceeding Rs.t3,. 
76.97.000 be granted to the pre.ident to 
comp,lete the a",in ~ ry ".; defray the 
h r ~ _iiid. wlll COme in couraeof pay-
ment during the year ending the 31st day 
of .March. 1971. in: respect . of 'Curreney 
~  COlnage-,"-: ' 

DEMAND No. 21"":'MINTs 

'1'&.t • ~uui not exceeding Its.3;OO.04.000 
be granted to the Pre.ident to complete the 
.urn necessary to defray the charge. which 
will come in course of payment during the 
year ending the 31st day of March. 1-971. 
in. respect of 'Minta'." 

DEMAND No, 22-KoLAE GoLD MINES 

h~t a Bum not ~ i  Rs.S, 77 • 
(rl,OOO' be granted to the Preaielent to com-
plete the sum nece •• ary to defray the charge. 
which will come in course of y o ~ dur-
irig the 'year'ending the 31st day of March. 
1971'. in re.pect of 'Kolar Gold Mines· ... 

. DJmt4ND No. 23-PENSioNS AND OTHER 
RETIRI!MI!NT BENEFiTS 

. '1'i>at .• oum not exceeding R.,7.S1. 
09,000' be granted to .the Preaident to com-
plete t ~ .uni ne"".aliry to defray the chargea 
which"will come in' courSe Qf payment dur-
i:ng the year ending tne 31st day of March. 
.1'f71; iii f ~ t of ~ io  and other Re-
itr ii~ benttiu':" '. .," 

• 

I .. 

, 
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ri o ~  FAC'TORniii 
AND· ALKALOID woRKs 

'That a sum Jlot .. ,exceejl.illS. ... ~ ~, , 

55;000 be gra;'ted to the ~ i ,~t to cOm-
plete the sum necessary tode!ray the char yes 

which will come in course of paymeJlt cloning 
the y~ r ending the 3 lot day of March, 1971; 
i.n respect of' Opium Factories and Alkaloid 
Works'." 

DEwNn No. ~  ~ 
ExPENDITURE OF THE MINISTltY OF 

FINANCE 

"That. a' 's'um ~ot  xt~ i  it~ ~ , 
30,000 be , t~  to th~  ir~ t to 
complete the sum 'necessary to defray the 
charges which will come ip ou~  '-of pay-
ment during the year ending th~ jtst day of 

March, 1971, in respee;t of ~ th r Revenue 
txpe'nditure· of the i i ~ry of FilUlDce' ~  

DEMAND No. 26 -GRANTS IN AID TO 
STATE AND UNION TERRITORY 

GOVERNMENTS 

criat a sum not x ~ i  Rs.4,12; 
60,93;000 be grnted to the· )'resldent tp 
complete the sum necessary t~ defray the 
charges whicb..will come ill cOI!1'&e pf pay-
ment duri,;.g tlie year endingt"e 3,lat day of 
March, 1971, in respect of 'Grants, in-aid 
tlJ State and UniOJl Territory Govern-
ments'." 

DIIMAND No. 27-MISCELLANEOUS 
ADJUSTMENTS BETWEEN THB CEN-
TRAL AND STATE AND UNION TER-
RITORIES GOvERNMENTS 

.. 'That a sum DO.t e:r;,,!,eQing R •. 34.12,OOO 
r t~  ioth r ~i t to cOJDplete the 

sum ftecessary to defray the charges ~~~ h 

wiD come in. course of ~ t .duri:ng 
the yearendlng·the 31st day of March. 1971, 

iJl respect of 'Miscellaneous adjustments' 
between the Central and State Union Ter-
ritories" Governments'· .'. 

DEMAND No. 28-I'REPARTITION PAY-
MENTS 

,'That 8 sum ~i ~x ~ i  R&.84,OOO 
~ r~ t t  ,the r i ~ t to.complete the 
BUm necessary to defr .. y th.e charges which 
will come in course of payment during the 
y.etO'. ending the 31st day of Mareh;, 1971, . 
ill ~t .0f.iPrepariition-· PiYzite.m·;,' - , .. 

~~~ ~ 
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~  i~~ r  OUTLAY 
ON THE INDIAN SECtJRrlY PREsS 

''I'Iiat a sum not exceeding ·R •. 3? ,05,000 
be granted to the PresideJlt to complete the 
sum necessary to defray the charges which 

!VPl o~  ~  .. ~ur,  of , y,~~ t ur ~ the 
y ~ i  31.t .. day.of.,March.1971, in 
respiict of' Capital Outlay on the In<lia Secu-
rity r ~  

DEMAJ!ID No. lO8-CAPITAL OUTLAY 
ON CURRENCY AND COINAGE 

"rhat a sum not exceeding Rs.12,18. 
07,000 ·be granted to the President to com-
plete the sum necessary to defray the charges 
hi~h will come i~ course of payment dur .. 
ing the. yt;ar ,endinglthe 3 ht day Qf March, 
1971. in ;respect\>f 'Capilal Outlay ·on Cur-
rency and Coinage'!' 

DnilANn No, l09-CAPITAL OUTLAY 

ON MINTS 

'Th.t a $um nPtexceeding Rs,41,82,OOO 
be granted t~ tlje ~~ i t to cOlr!plete· the 
sum t;lecessary to d.efray ~~ charges h ~ 

will' come in course of y~ t during the 
11'ar eeding the ~t day of Man,h, 1971; in 
uspectof 'Capital Outlay on· Mints'." 

; . 

~  No. 110-c.API'I'AL OUTLAY 
ON KOLAR GOLD MINES 

'Thllt. a ~ not exceeding Ro.t,lS, 
83,000 be graJlted to the President to com-
plete the sum necessary to defray the charge. 
Which l\'ill come in course of payment during 
the year ending the 31st day of March. 19H, 
ill respeot of 'Capital Outlay on Kolar Gold 
Mines'." 

DEMA!'ID' No. lfi -COMMUTED VALUE 
OF PENSIONS 

-That a sum not exceeding Rs. S,94, 
37,000 be granted to the President to com-
plete the sum neees.sary to defray the charges 
which' will come in courSe of .payment 
during the year ending ih. 31sf day of March, 
1971, in ... e.pect of 'Comm?ted. Value of 
pensions'." 

DEMAND No; 112--,OTH:lIR' CAPITAL 
OUTLAY OF THE MINISTRY OF 

FINANCE 

~t .s. ~, ,,  nQt x~ ~  ,&.1,6,5,134 
OOO'be granted to the PreSIdent to complete 
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the sum Decessary to defray the chargee 
which will come in course of paymeRt dur-
ing the year ending the 31st day of March. 
1971. in respect of 'Other Capital Outlay 
of the Ministry of Finance' ... 

DEMAND No. 113-CAPITAL OUTLAY 
ON GRANTS TO STATE GoVERN-
l\lBNTS POR DEVELOPMENT 

"That a sum not exceeding Rs.25.59. 
97.000 be granted to the President to com-
plete the sum necessary to defray the charges 
which will come in course of payment during 
the year endin!!, the 31st day of March. 1971. 
in respect of 'Capital Outlay on Grants, to 
State Governments for Development'''' 

DEMAND No. 114-LoANS AND AnVAN-
CI!S BY THE CENTRAL GoVJ!RNMBNT 

'That a sum not exceeding Rs.4,02, 
84,89.000 be granted to the President to 
complete the sum necessary to defray the 
charges which will come in course of pay-
ment during the yer ending the 31st day 
of March. 1971. in respect of 'Loans and 
Advances by the Central Government· ... 

DeMAND No. 37-MINIBTRY OP 
HELTH AND FAMn.y PLANNING 

AND WORKS. HOUSING AND URBAN 
DEVELOPMENT 

"That a sum not exceeding; Ra.60.64.000 
be granted to the President to complete the 
Bum necessary to defray the charge. which 
will come in course of payment during 
the year ending the 31st day of March, 1971. 
in respect of 'Ministry of Health and 
Family Planning and Works. Housing and 
Urban Development'." 

DEMAND No. 38-MBDICAL AND PUB-
LIC HEALTH 

uThat a Bum not exceeding Ra.21,65, 
05.000 be granted to the President to com-
plete the sum necessary to defray the 
charges which will come in course of pay-
ment duriDg the year ending the 3 lst day 
of March. 1971. in respect of 'Medical and 
public Health· ... 

DEMAND No. 39-PUBLIC WOItXS 

"That a sum not exceeding Ra. 35.59. 
67.000 be granted to the President to com-
plete the sum nece .. ary to defray the cbarlle. 

which will come in coUIe of payment during 
the year ending the 31st day of March. 1971. 
in respect of 'Public Works·." 

DBIIAND No. 4O-STATIO!QIRY AND 
PalkTING 

"That a oum not exceeding Rs.12.64. 
42.000 be granted to the President to com-
pletetbe aum necessary to defray the chargee 
... hich .. ill come in course of payment 
during the year ending the 31st day of March. 
1971. in' respect of 'Stationery and Prin-
ting'." 

D1!MAND No. 41-oTHER RIm!Ntrn 
ExPENDITURE OP THE MINISTRY 
OP HEALTH AND FAMILY PLANN-
ING AND WORKS, HOUSING AND 
URBAN DBVELOPMl!NT 

"That • sum not exceeding R8.2,44, 
40.000 be granted to the President to com-
plete the sum necessary to defray the charges 
which wiU come in course of payment dur-
ing the year ending the 31st day of March. 
1971. in respect of' Other Revenue Expen-
diture of the Ministry of Health and Family 
Planning and Works. Housing and Urban 
Development' ." 

DDIAND No. 118--CAPITAL OUTLA1: 
ON PUBLIC WORKS 

'Tbat a lum not exceeding Rs.8.88. 
33.000 be granted to the President to com-
plete the eum necesoary to defray the 
charges ... hich will come in course of pay-
ment during the year ending the 31st day 
of March. 1971. in respect of' Capital out-
lay on Public Works· ... 

DBIIAND No. 119-DBLHI CAPITAL 
OUTLAY 

"That a Bum not exceeding Rs.5.32. 
41.000 be grnted to the President to com-
plete the aum neces .. ry to defray the chargee 
which will cOme in course of payment during 
the year ending the 31st day of March. 
1971. in respect of 'Delhi Capital outlay· ... 

DEMAND No. l2O-OTImt CAPITAL 
OUTLAY OP THE MINISTRY OP 
HEALTH AND FAMILY PLItNNINC 
AND WOlUtS. HOUSING AND URBAN 
DBVELOPMBNT 

"That a aum not exceeding Ra.17.79. 
H. 000 be Inn!¢. to the l'rcPdent to oom-
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plete the lum necelsary to defray the 
charges which will cOllle in course of pay-
ment during the year ending the 31st day of 
March. 1971. in respect of 'Other Capital 
outlay of the Ministry of Health and Fa-
mily Planning and Worn. Housing and 
Urban Development'," 

DEMAND No. 61-MINISTltYOF INl'OR-
lIATION AND BROADCASTING 

'That a lum not exceeding Rs.21.80.0oo 
be granted to the President to complete .the 
sum necessary to defray the charges which 
will come in couree of payment during the 
year endin!! the 310t day of March. 1971. 
in respect of 'Ministry of Information and 
Broadcasting' . n 

DKMAND No. 62-BlIOADCASTING 

"That a lum not exceeding Ro.IO.57. 
40.000 be granted to the Pesident to com-
plete the sum necessary to defray the charge. 
which will come in courae of payment dur .. 
ing the year ending the 31st day of March. 
1971, in respect of -Broadcalting'." 

DEIIAND No. 63-0TRn REVI!NtIE 
ExPENDlTUllI! OF TUB MINISTltY OF 

INFORMATION AND bROADCASTING 

"That a lum not exceeding R •. 6.74. 
69.000 be granted to the president to com-
plete the lum neceas.ry to defray the chargel 
which will come in course of paymf'Dt dur-
ing the year endinR the 31st Oay of March. 
~ , in respect of' Other Ilevenue Ex-
penditure of the Ministry of Information 
and Broadcasting'. H 

DEMAND No. ~  OUTLAY 
OF TIll! MINISTlty OF INFORllA-

TION AND bROADCASTING 

"That a sum not exceeding Ra.4,43, 
18.000 be granted to the President to com-
plete the sum necessary to defray the chargel 
which will come in course of payment dur .. 
ing the year ending the 31st day of March. 
1971. in reopect of 'Capital Outlay of the 
Mini.try of Information and Broadcaotina··" 

DIMAND NO. 72-MINISTRY OP LAW 

"That a oum not e"ce<dillg RB.79.89.(;00 
be granted to the President to complete the 
sw;n Ileceaaary to defray the charges which 

lOiU come in ""une of "ayment during the 

year ending the 31st day of March. 1971. iii 
respect of 'Ministry of Law'." 

DEMAND No. 73-0mER REvENUI! 

EXPENDITURE OF mE MINISTRY 

OFUW 

"That 8 8um Dot e:zceeding Rs.l,70, 
62.000 be granted to the Preoident to com-
plete the sum necesaary to defray the charge. 
which will come in course of payment dur-
ing the year ending the 31st day of March. 
1971. in respect of 'Other Revenue Ex-
penditure of the Ministry of Law'." 

DI!IIAND No. 77-MINlSTltY OF SHIP-

PING AND TRANSPORT 

alThat a Bum not exceeding Ra. 1,21, 
11,000 be granted to the President to com-
plete the sum necessary to defray the charge. 
which will come in course of payment dur-
ing the year ending the 31st day of March. 
1971. in relpect of 'Miniltry of Shipping 
and Transport' ." 

DEMAND No. 78-RoADS 

"That a sum not exceeding Rs.18.99. 
85.000 be granted to the President to com-
plete the sum nece.ary to defray the charge ... 
which will come in course of payment dur-· 
in!! the year ending the 31st day of Marclrr 
1971, in respect of 'Roads'." 

DI!IIAND No. 79-MncANTILr 
MARINI! 

"That a sum not ellceeding RIo 3,60, 
78.000 be granted to. the President to como. 
plete the sum necessary to defray the: 
charge a which will come in course of pa)-
ment during the year ending the 31st day 
of March. 1971. in ,eopect of 'Mercantile 
Marine'!' 

DI!MAND No. SO-LIGHT HOUSES AND 
LIGHT SHIPS 

'IThat a sum not exceeding Rs.l,19, 
18,000 be granted to the President to tom-
plete the Bum necessary to defray the charge. 
which will come in course of payment dur-
ing the year ending the 31st day of ·March, 
1971, in respect of 'Light houses and 
Liiht ships'." 

DEMAND No. 81-0mER REVENtJI! 
ExPENDITURE OF THI! MINISTRY 
OF SHIPPING AND TRANSPORT 

"'That a sum not exceediJl¥ Rs.4,21, 

12,000 be sranted to the President to tcm-
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plete the aum necesaary to defray the 
charges which will come in course of pay-
ment during the year ending the 31't day 
of March, 1971, in reapect of 'Other Re-
venue Expenditure of the Miniltry of Shipp-
ing and Transport'." 

DEMAND No. 129-CAPITAL OUTLAY 
ON ROADS 

"That a aum not eIcee,ding ,Rs. 45,52, 
84,000 be granted to the preaident to com-
plete the sum neces .. ry to defray the 

charges which will come in. course of pay-
ment during the year ending the 31st day of 
March, 197t, in respect of 'Capital Outlay 

OR Roads'." 

DEMAND No. 13O-CAPITAL OU:rLAY 
ON PORTS 

"That a sum not exceeding Ra.7,09, 
50,000 be granted to the President to cOm-

plete the sum necessary to defray the charges 
which will come in course of payment dur-
ing the year ending the3lst day -Of March, 
1971, in respect of 'Capital outlay on 
Ports'." 

DEMAND No. 131-OTHER CAPI'l'AL 
OF THE MINISTRY OF SHIPPING 

AND TRANSPoRT 

"That a sum not exceeding RS413,77, 
39,000 be granted to the President io com-
plete the sum necessary to defray the charges 
which will come in course of payment 
during the year ending the 31st day' of 
March. 1971, in respect of 'Other Capital 
of the Ministry of Shipping and Trans-
port'." 

DEMAND No. 84-MINISTRY OF Sup-
PLY 

.  . "Thata sum not i~  i ~ , ,  
be granted to the President to complete the 
.um necessary to defray the charges' which 
will come in courae of payment during the 
year ending the 310 day of Much, 1971, in 
respect Qf 'Ministry of Supply'." 

DEMAND No. 85-SUwLIES AND DIS-
POSALS 

"That a sum not ~ ~i  ~ ~ , S, 

39,000 be granted to the ~ t to com-
plete th~ u ry to defray ~  charges 
which will come in course of y~ t 

during the year ending the, 31st day of~~r h, 

~~ ... ). 

I971, in respect, of 'Supplies and Dispo-
sals'." 

DEMAND No. 86-OTHI!R REvENuE 
ExPENDITURE OF THE MINISTRY 
01' SUPPLY 

'·That";.';'" not exceeding Ra.36,91.000 
be granted to the President to complete the 

~  , ~ ry to defray the charge. which 
will o~ in course of payment during the 
yearending the 31st day of March. 1971, 
in respect of 'Other Revenue Expenditure of 
the Ministry of Supply'." 

DEMAND No. 87-MINISTRY OF TOUIt-
ISM AND CIVIL AVIATION 

"The a sum not exceeding Rs, 21,01,000 

be granted to the President to complate 
the sum necessary to defray the charges 

which -will come in courSe of payment 
during the year ending the 31st day of 

Milrch; 1971, in respect of 'Ministry of 
Tourism aDd Civil Aviation'." 

DEMAND No. 88-METEoROLOGY 

"That a SUnt not exceeding Rs. 4,17,68,000 
be granted to the President to complete 
the Bum necessary to defray the 
charges Which will come in course of pay-

ment during the yeat endine the 31st day 
of March, 1971, in respect of t oro o ~  

DEMAND No. 89-AVIATION 

"That a sum not exceeding Rs.ll,83, 
37,000 be granted to the President to com-
plete the Bum necessary to defray the 

charges which will come in COurse of pay-
ment durin, the year ending the 310t doy 
of March. 1971, in respect of 'Aviation'!' 

DEMAND No.. 9O-0THER REvENuE 
.  , x~  OF .THE MINISTRY 

OF TOURISM AND CIVIL AVIATION 

"That a sum not exceeding RI.3,SO, 
16,000 be granted to the Presiden-to o ~ 

plete the sum necessary to d.efray the 
Charge. which will come in couroe, of pay" 
ment during the year ending the 31.t 
day of March, 1971, in respect of 'Othef 
Revenue Expenditure of the Ministry of 
Tourism and Civil Aviation'.1J , ' 
DEMAND No. 133-CAPITAL OUTLAY 

ON AVIATION 

"That a sum not x i~  Rs. 9,08.·10. 
000 ~,~ i t~ , JO the P <elident to complete 
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. the ~u  neceseary to defray the charlie. 
,which will come 'in' couse of payment dur-
ing the year ending the 31st day of March, 
1971. in respect of 'Capital outlay on 
Aviat.ion' on 

DEMAND No. 134-0THER CAPITAL 
OUTLAY OF THE MINISTRY OF 

TOURISM AND CIVIL AVIATION 

'That a sum not exceeding R •. ll.2S. 
83.000 be granted 'to the President to com-

plete the Slim necessary to defray the 
charFelg which will come in course of pay':-
ment during the year ending the 31st day 
of March. 1971, in respect of 'Other Capital 
Olltlay of the Ministry of Tourism and Civil 
Aviadon.':' 

DEMAND No. 91-DEPARTMI!NT OF 

ATOMIC ENERGY 

'That a sum not exceeding Rs.26,S9,OOO 
be granted to the Prcsid' n' to complete the 
sum necessary to defray the charges which 
will come in course of payment during the 
year ending the 31st day of Ma'ch, 1971, in 
respect of 'Department of Atomic Energy'!' 

DI!MAND No. 92-0THFR REVl!NUE 
EXPENDITURE OF THE DEPARTMENT 

OF ATOMIC ENERGY 

'That a sum not exceeding Rs.31,86, 
80,000 be granted to the President to com-
plete the sum necessary to defray the 
charges which will come in course of pay-
ment dur'ng the year ending the 31st day 
of March, 1971, in respect of' Other Re-
venue Expenditure of the Department of 
Atomic Energy.'." 

DEMAND No. 135-CAPITAL OUTLAY 

OF THE DEPARTMENT OF ATOMIC 

ENERGY 

"That a sum not exceeding Rs.45,27, 
41,000 be granted to the President tll com-
plete the sum necessary to defray the charges 
which will come in course of payment dur-
ing the year ending the 31st da) of March, 
1971, in respect of' Capital outlay of the 
Department of Atomic Energy'." 

DEMAND No. 93-DEPARTMINT OF 
. CoMMuNICATIONS '  - ' 

'That a Bum not exceedillR Rs.13.74.000 

which will come i!lco\lr&e of payment dur-
ing the year ending the 31st day of Marq.. 
, 1971. in respect of 'Department of 'C'orn-
municationa'. U 

DEMAND No. 94-0VERSEAS CoMMU-
NICATIONS SERVICE ' 

'ThaI a sum not exceeding Rs .. 3,62, 
87.000 be granted to the l'resideilt'tbcom-
pleie the sum necessary to defray the charges 
which will come in course of payment dur-
ing the year ending rhe 31st day of ,Marcb, 
1971, in respect of 'Overseas Communie:a .. 
tions Service'." 

DI!MAND No. 95--POSTS AND TELE-
GRAPHS (WORKING EXPENSES) 

"That a sum not exceeding Rs.2,07, 
22,80,000 be granted to the President to 
complete the sum necessary to defray the 
charges which will come in course of pay .. 
ment during the year ending the 31st day 
of March. 1971, in respect of 'p.osts and 
Telegraphs or i ~ Expenses,)'." 

DEMAND No. 96-POSTS AND TELE-
GRAPH DIVIDEND TO GENERAL 

REVENUES. APPROPRIATION' TO 

RESERVE FUNDS AND REPAYMENTS 

OF LOANS PROM GENERAL REVENUES 

'That a sum not exceeding Rs.31,60, 
63,000 be granted to the PIesident to com-
plete the sum necessary to defray lhe h r ~  

which wilJ COmt' in ("ourse of payment during 
the year ending the 31st day of March, 1971, 
in respect of 'Post and Telegraphs-Divjdend 
to General Revenues Appropriation to 
Reserve Funds and Repayments of Loam 
from General Revenues.'." . 

DEMAND No. 97-OTHER REVENUE 
ExPENDITURE OF THE DEPART-

MENT OF COMMUNiCATIONS 

"That a sum not exceeding Rs.37 , ~  

be granted to the Pres1deIl:t to complete ~h  
su.m necessary to defray the charges "'hi<h 
will come in couTse of y ~ t during the 
year ending the 31st day of March, 19;1. 
in rermect. of 'Other Revenue Expenditure 
of the Depsrtment of or u i tio ~ ,  

DI!MAND No. 13'l--CAPITAL OUTLAY 

ON POSTS AND TELEGRAPHS (NOT 

MET FROM REVI!NUE) 

be granted to the President to complete "Thilt ti sum not exceeding Rs.73,SS. 
the Bum aece •• ary to defras the <halie. -83,000 be S"anted to tbe President to cern. 

LS U 
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[Mr. Dy. Speaker) witlcome in'tourse of payment duriilg the 

plett. the .urn necesaary ··:0 defny ·lhe ··year ending tbe 31st day olMareh; 1971,In 
charges which wilt come in course afpay- respect of 'Rajy. Sabha'." 

ment during the year ending the 31st 
of March, 1971, in re.pect of -Capital out-

lay on Posts and Telegraphs .(N ot met from 

Revenues)' ." 

DEMAND No. 137-0THER .CAi'ITAL 
OUTLAY OF THE DEPARTMENT OF 

COMMUNICATIONS 

"That a sUm not exceeding Rs. 1,53, 
17,000 be granted to the President to com-
plete the sum necessary to defray the charges 

~i h will come in course of payment· dur-
ing the year ending the 31st day of March, 

1971, in respect of 'Other Ca"ital outlay 
of the Department of Communications'." 

DEMAND No. 9S-DEPARTMllNT OF 

PARLIAMENTARY AFFAIRS 

'That a sum not exceeding Rs.10,72,000 

be granted to the President to complete the 
sum necessary to defray the charges hi~h 

will come in course of payment during 
the year ending the 31st day of March, 
1971, in respect of 'Department of Parlia-
mentary Affairs'. H  -

DEMAND No. lOl-PLANNING COM-
MISSION 

'That a Bum not exceeding Rs.1,26, 
41,000 be granted to the President to com-
plete the sum necessary to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March. 1971, in respect of' Planning Com-
mission'." 

DEMAND No. lOZ-LoK SABHA 

uThat a sum not exceeding Rs. 2,28, 
39,000 be granted to the President to com-
plete the sum necessary to defray the 
charges which will come in course of pay-
ment during the year ending the 31st day 
of March, 1971, in respect of 'LokSabha'." 

DIIMAND No. lO3-RAJYA SABRA 

'That a sum not exceeding Rs.90,89,000 
be granted to the President to complete the 
_ urn necessary to defray the chaJ"ges which 

DEMAND No. l04--SECRETARIAT OF 
THE VICE PRESIDENT 

''l'ilat • lum ·not exceeding as.2,75,OOO 
be ranted ~o ·the l'''''BideDt to.complete the 
sum necessary to defray the charges which 

will come in course of payment during the 
year ending the 31st day of March; 1971, 

in respect 1)f 'Secretariat of the Vice 
President! .U 

18.59 hro. 

APPROPRIATION (No.2) BILL· 1970 

The Minister of State in the Ministry 
of FilUlDce (Sbri P. C. Sethi) :  I beg to 
move for leave to introduce a Bill to autho-

rise payment and appropriation of certain 
sums from and out of the Consolidated Fund 
of India for the services of the finandal 

year 1970-71. 

19.00 bJ'8. 

is 
Mr. Deputy Speaker : The question 

ClThat leave be granted to introduce a 
Bill to authorise payment and ap-
propria tion of certain sums from 

and out of the Consolidated Fund 
of India for the services of the fi-
nancial year 1970-71." 

The motion was adopted. 

Sbri P. C. Sethi: Sir, I introduce+ 

the Bill. 

Sir, I beg to move+ : 

"That the Bill to authois. payment and 
appropriation of certain sums f,om 
and out of the ConlolidatedF\lJI.d 
of India for the services of the 
financial year 1970-71, be tak.en 
into consideration." ~ 

Mr. Deputy Speaker: Mr. SWva Chan-
dra Jha. 

, ·PubIished in Gazette ~f India x~ or i ry Part II, section 2, dated April io, i 970 •. 
-I-Introducedlmoved wilb Ih,e .recomlJlenclatioll nf Ibe l're.i!lent. 


